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COUNCIL OF STATE
Wednesday, 15th March, 1944

The Council met in the Council Chamber of the Council House at Eleven of
the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS

SuppLY OF FoopGRAINS To TRooPs oF THE UNITED NATIONS IN INDIA.

147. Tae HoNouraBLE Raja YUVERAJ DUTTA SINGH : With reference
to my question No. 115 of the 20th November last, will Government now kindly
state the result of their representation that the United Nations should feed their
own armies in India, and thereby release sufficient stocks of foodgrains for the civil
population in this country ? .

Tue Honourasre Mr. B. R. SEN: The quantity of foodgrsins imported into
India in the last four months already exceeds the total annual requirements of
United Nation’s troops, other than Indign troops, in this country.

PropucrioN -oF TEXTILE MILLS. .

148, Tue HoNOURABLE MR. HOSSAIN IMAM: Will Government lay on the
table a Statemont of the production of Textile Mills in the last three calendar years
o; cotto_!?l years or financial years, giving figures in yards of Cotton Cloth and pounds
of yarn

Tue HonouraBLE Mr, M. S. A. HYDARI: I lay on the table a, statement
showing ihe production of cotton cloth and yarn by Indian textile mils in each
of the calendar years 1941, 1942 and 1943.

Statement showing the production of cotton cloth and yarn by Indian textile mills in-each
of the calendar years 1941, 1942 and 19}3. :

‘ 1941 1042 1043 -
A. Cotton cloth (in millions of yards) . . . 4,630° 6 4,013 85 4,765 24
B. Yarn (in millions of pounds) . i . . 1,637:65 1,613°50 1,866- ¢4

DISABILITIES, ETC., AFFECTING INDIANS IN THE U. S. A.

149. Tae HoNouraBLE Rasja YUVERAJ DUTTA SINGH : Will Govern.-
ment state " the disabilities and restrictions affecting Indiang in U. 8. A,
and the steps taken to remedy them ?

Tur HoxovrarrtE Stk MAHOMED USMAN: A note on the disabilities,and
restrictions eyperienced by Indians in the United States of Arherica is placed
on the table of the House. As regards the second part of his question, the
Honourable Member is referred to the reply given on the 21st February, 1944, to
his question No. 57. '

Note regarding disabilities experienced by Indians in the United States of America

The United Stabes of America, Immigration Act of 1824, places® restrictions on aliens
going to that country. The following are the principal restrictions placed on the entry of
Indians into the United States of America :—

(1) Indians legally admitted to the United States for permanent residence prior to the
date on which the United States of America, Immigration Act of 1917 became operative
{i.e., 1st May 1917) and who have retained a permanent domicile in the Utfited States, are
mllow_ti to depart temporarily for a limited period but are required to obtain a re-entry
Termi

(2) Indians admitted to the United States subsequent to 1st May, 1917, as belonging to
one_of the exempt classes mentioned in Section (3) of the 1917 Act and who have maintained
their exempt status, are allowed to depart temporarily for a limited period and .are re-
admitted under one of the exempt categories on a re-entr, permit.

fB) Indians have been declared ineligible for citizenship and cannot be admitted to the
United States of America under the United States of America Immigration Act of 1024,
unless they come within one of the following exempted cetegories :—

(fx\ Non-immigrants, i.e.,—

(i) Government officials, their families, attendants, servants and employees.

(i) Tourist or temporary visitor for business or pleasure. :

Note.—Queetions in the n f the Hon. Raj . "
Yion. Mr, V. V. Kalikar, - oro¢ of the Hon. Raja Yuversj Dutts Singh were put by the
( 311)
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(iii) One continuously t.ransit.i)lﬁ the ' United States of America. ) .

(iv) Une lawfully admitted to the United States who later goes in transit from one point
of the United States to another, through foreign contiguous country. ) ]

(v) Bona fide alien seaman temporarily entering the United States solely in pursuit of
his calling as a seaman. - 3

(vi) One entitled to enter the United States solely to carry on trade under, and in pur-
suance of, existing treaty of comsnerce and navigation.

(b) Non-quota immigrants, namely :— . ) ) . .

(i) An immigrant previously lawfully admitted into the United States, who is returning
from a temporary visit abroad. . )

(i) An immigrant who continuously for at least two years immediately preceding the
time of his applhcation for admission into the United States has been, and who seeks to
enter the United States solely for the purpose of carrying on the vocation of, minister of
any religious denomination, or professor of a college, academy, seminary, or university;
and his wife, and his unmarried children under 18 years of age, if accompanying or follow-
ing_to join him. ’ .

lii) An immigrant who is a bona fide student at least, 15 years of age and who seeks
to enter the United States sclely for the E)u.rpose of study at an accredited school, college,
academy, seminary, or university, particularly duignatecf' by him and approved by the
Secretary of Labour.

(4) Category (vi) mentioned in paragraph 3(a) above does mnot apply in practice to
Indian traders, as‘there is at present no such treaty between India and the United States
of America. .

(6) Visas are in practice granted for a period of six months only to Indians entering the
United States, and although renewals are granted without difficulty, Indians engaged in
‘business are not permitted to remain indefinitely in the United States of America.

(6) An immigration quota of 100 per annum was originally fixed for the entry of Indians
into the United States of America, but Indians having been declared by the Supreme Court
of ttl;e United States of America to be ineligible to citizenship, are now not entitled to any
quota. ~ .

.

JAPANESE TREATMENT OF INDIAN PRISONERS OF WAR, AND CIVILIAN INTERNEES.

150. THE HoNouraBLE Rasa YUVERAJ DUTTA SINGH: Will Govern-
ment make a statement regarding Japanese treatment of Indian prisoners of war
and civilian internees '

Tae HoxouraBie Sir FIROZ KHAN NOON: Government have nothing to
add to the communiqué already issued to the Press on January 28, 1944.
Mg. FrANK PARR, ME. E. D. McCaLLUM AND ME. P. C. Young.

151. THE HONOURABLE Raja YUVERAJ DUTTA SINGH : (a) Is it a fact
that Mr. Frank Parr, Mr. E. D. McCallum and Mr. P. C. Young haye been appoint-
ed to the postg of Steel Commissioner, his assistant and Coal Commissioner, res-
pectively ? «

(b) Is it a fact that these gentlemen were closely associated with the British

- and American industries ? ’

Tee HoNourasLE Sik SATYENDRA NATH ROY: (a) Yes.

(b) In regard to Messrs. Frank Parr.and E. D. McCallum the attention of
-the Honourable Member is invited to the reply given by the” Honourable the
Defence Member on the 16th February, 1944 to question No. 21 by the Honour-

able Mr. Kumar Sankar Ray Chaudhury. The answer to the question is in the
negative so far as Mr. Young is concerned.

Tae HoNouraBLe Mr. HOSSAIN IMAM: To what post has he been
appointed then?

" Tae HonouraBLe SIR SATYENDRA NATH ROY: Coal Commissioner.

Tae HonouraBLe Panpir HIRDAY NATH KUNZRU. Why were only
Europeans chosen for these posts? Did Government make the slightest effort
to find suitable Indians for tMem? :

Tug HoNouraBLE Sir SATYENDRA NATH ROY: That part of the question,
so far as the first two gentlemen are concerned, is answered in the reply of tke
Honourable the Defence Member to which T have referred. So far as the Coal
Commissioner is concerned, it was considered necessary to have certain qualifica-
tions, which were not available in India.

Tae HoNouraBLe Ma. HOSSAIN IMAM: What werg those qualifications?
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Tue HoxouraBLe-S1z SATYENDRA NATH ROY: Primarily, ‘the experience
of production and experience of distribution under war conditions.

THE HoNoURABLE MR, HOSSAIN IMAM: Where did he get thjs experience?

THE HoNoUrABLE THE PRESIDENT: The Honourable Member is not to
cross-examine. This is cross-examination, not asking supplementary questicns.

Tue HonouraLe Mr. HOSSAIN IMAM: Is ignorance of Indian conditions
a recommendation ?

Tae HonouraBLE THE PRESIDENT,; That is an argument.

SALE oF GoLD BY THE RESERVE BANK OF INDIA.

152. THE HoNouraBLE MR. HOSSAIN IMAM : (a) Is it a fact that gold is.
being sold by foreign governments through the Reserve Bank of India to the public ¢

() Is there any other country in which Allied Governments sell gold to the
public at such a high price as £14 per ounce against the exchange parity of
£8 8s., the London price % '

Tre HoNouraBLE MR. C. E. JONES: (a) Yes. The Reserve Bank of India
is selling gold on behalf of His Majesty’s Government and the Government of the
United States of America. t

(b) Wherever allied Governments are selling gold it is sold at the local
market rates. Such information as is ayailable to Government indicates thab
the market rates in India are lower than in any of the countries in which gold
is at present being sold on behalf of any allied Government.

Tar HonouraBLE Mr. HOSSAIN IMAM: Can the Honourable Member indi-
cate what proportion is being sold by H, M. G. and what by the U. S. A.?

THe HonouraBLE MR, C. E. JONES: I am afraid I am not prepared to
“answer any question which indirectly leads to a disclosure of the amounts of
gold that are being sold.

Tre HonourasLE MR. HOSSAIN IMAM: For what reason?

TrE HoNouraBLE MR. C. E. JONES: The public interest.

TrE HoNOURABLE MR, G. S. MOTILAL: How is it prejudic.al?

" (No answer.)
PurcHASE oF LINSEED BY His MAJESTY’S GOVERNMENT.

163. THE HoNoURABLE MR. HOSSAIN IMAM : Will Government state whether
there is still an agreement with His Majssty’s Government for the purchase of linseed %
Has the former price of £12-10-0 per ton fixed in 1940-41 been increased, if not
what steps have Government taken or propose to take to get a favourablo price to.
Indian agriculturists in view of the general rise in prices in India?

TrE HonouraBLE MR. N. R. PILLAI: The answer to the first part of the
question is in the negative. The Ministry of Food are now paying market
prices which are much higher than the minimum price fixed for purchases during
the season 1940-41. The last portion of the question does not arise.

Tee HonouraBLe Mr. HOSSAIN IMAM: Could the Honourable Member
give an indication of the average price paid? - . ’

TrE HonourasLe Mr. N. R. PILLAI: I cannot quote the exact figure pre-
vailing today, but I think it is in the neighbourhood of £20 per ton..

Tee HonourasLe Mr. HOSSAIN IMAM: Is this purchase made by the
Supply Department ? ’

Tre HonouraBLe Mr. N. R, PILLAI: No. -

Tue HonouraBLe Mr, HOSSAIN IMAM: Or the J. K. C. C.?

Tne HoxouranrLe MRr. N. R. PILLAI: Not by the U. K. C. C.

DisposaL oF Broap GATUGE LoCoMOTIVES IMPORZED FROM THE U. S. A.

154. TeE HoNOURABLE MR. HOSSAIN IMAM: Will Government state in
detail the disposal of broad gauge railway engines imported from America, and
ilov;;i m;my have been allotted to each railway for (t)'goods, and (i) passenger
raffic

Tue HoxourasLr, Sk SATYENDRA NATH ROY: No passenger type engines
are being imported from America.

The distribution of goods engines is arranged to meet the traffic conditions
obtaining at the time of delivery.

A3
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Tee HoNouraBLé Mr. HOSSAIN IMAM: Have all the eugines unported
-been assembled, or are they stil. lying unassembled ?

THE HoNoURABLE Sik SATYEADRA NATH ROY: Some have been
-agsembled, and some are being assembled.

Tue HonouraBLE MR, V. V., KALIKAR: How many American engines have
been imported up till now?

Tue HonouraBLE Sik SATYENDRA NATH ROY: I have not got the figures
for American engines gtparately, but I gather that there are about 40 engines
‘which have bexn imported within recent months.

Tne HonourasLe MR, HOSSAIN IMAM: Broad gauge?

Tue HonouraBLe Sik SATYENDRA NATH ROY: Yes.

Tae ‘HonouraBLe Mr. HOSSAIN IMAM: And metre gauge?

THE HoNoUrRABLE Sik SATYENDRA NATH ROY: I must ask for notice of
“the question, Sir. .

ImPORT OF STEEL COMPONENTS FOR THE MANUFACTURE OF RAlLWAY WaGONS,

165. THE HoNoURABLE M. HOSSAIN IMAM: Will Government state the
steps taken to import steel materials for railway wagons and passenger carriages
from U. 8. A. and U. K. and when they expect deliveries ?

Tre HonourasLE Sik SATYENDRA NATH ROY: (a) In consultation with
the Supply Department orders have been placed in U. 8. A. and in the U. K.
for steel components to supplement the indigenous capacity for the manufacture
of such components and augment the outturn .of railway wagons. Deliveries
are now being made and will, it is hoped, continue on the scale necessary to
ensure a maximum output of<yagons.

(b) Steel material for passenger carriages is not being imported.

THe HorouraBre Mr. HOSSAIN IMAM: Wili the Honourable Member
indicate what is the maximum number of wagons which they are going to pro-
~duce? .

Tre HownourasLe Sik SATYENDRA NATH ROY: Speaking from memory,
the production will be somewhere in the neighbourhood of 700 wagons a month
by the end of This year. At the present time, I think it is somewhere in the

neighbourhood of 200. ~

Tue HovouraBLE MR. HOSSAIN IMAM: Does it include both metre gauge
and broad gauge, ar only broad gauge?

Tre HonouraBLE SikR SATYENDRA NATH ROY: I must ask for notice, Sir.

CoaL RATIONING SCHEME.
156. THE HoNOURABLE MR. HOSSAIN IMAM : (a) Will Government give the
‘full details of the scheme to send coal by ships to Madras and Bombay *
(b) Why is Karachi not included. in this scheme ?
(¢) What would be the saving in ton miles by this scheme ?

(@) Is any arrangement for carrying miscellaneous goods by ships con-
templated ?

(e) Is it-a fact that miscellaneous goods in full wagon loads are now responsi-
ble for nearly 60 per cent, of goods traffic (loadings) and all the coal
and coke for less than 20 per cent ?

{f) What will be the percentage of coal transported by ships !

Tre HovouraBLE SR SATYENDRA NATH ROY: (a) and (b). The coal
ratlomng scheme, to which presumably the Honourable Member is referring,
is based on an average dally wagon supply of 2,700 wagons in the Bengal and
Bihar coalfields. In order to achieve this target it is necessary for 268,000 tons
of coal to be moved into the Calcutta Docks. Out of this, in -addition to bunkers
previous'y carried by sea, 60,000 tons are for Madras, 80,000 tons for Bombay
and 15,000 tons for Karachi.

(c) The saving of rail transport under thls scheme is approximately 112
million ton miles a month.

(d) Yes. Arrangements have been mn-de and are in full operation for the
co-ordinated employment of ships on the Indian Register as well as those con-
trolled by H.M.G. plying round the coast for the carriage, in priority, of cargo
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required for the efficient prosecution of the war and for the maintenance of
supplies and services essential to the life of the community. Miscellaneous
goods can be carried in coal ships returning to Galcutta. .

(e) During the year 1943-44, the loading of wagons classed as ‘‘Miscellaneous
full wagons’’ has averaged about 50 per cent. (and not 60 per cent. as stated
by the Honourable Member), the loading of coal and coke averaging about 18
per cent. of the total loadings. The net ‘‘Ton miles” of coal in the first six
months of the year 1945-44, however, represented 39 per cent. of the total
broad and metre gauge ton miles which is about the leve! of the past few years.

(f) About 5 per cent.

. STOCKS OF COAL HELD AT GAYA, ETC., BY THE E.IR.

157. Tne HoNouraBLE Mr. HOSSAIN IMAM Will Government state the

average stocks and the stocks on 31st January, 1944 of loco coal at the following
East Indian Railway junctions: Gaya, Moghalsarai, Cawnpore, Lucknow and
Tundla ?

Tre HonourasLe SR SATYENDRA NATH ROY: I lay ¢n the table  a
statement of the information which is available. .

Statement,
The stocks of coal held by the East Indian Railway were as under :
- North of Mog] halserai &
- Moghalserai. South thereof. -
Average stocks during January S . 15,863 Tons . . 24,416 Tons.
Stocks on 318t January . . . . 12,5568 ,, . 18, 739 ”

Government do not maintain detailed information as to the stocks held at the ‘individual
stations detailed. - -

NuMBER OF CoAL MINERS EMPLOYRD IN THE COALFIELDS OF BENGAL AND -
- BIHAR.

158. THE HoNOURABLE MR. HOSSAIN IMAM: Will Government state the

number of coal miners working in Bengal and Bihar coalfields and stocks at pitshead
at the end of each quarter of 1943 ?

Tae HonourasLe Mr. H. C. PRIOR: 1t is not in the public interest to
disclose these figures.

Tne HonoUraBLE Mr. HOSSAIN IMAM: Is there any substantml increase
or decrease in the number?

Tre HoNouraBLE MR. H. C.-PRIOR: Again I must dechne in the public
interest.

TreE HoNouraBLE Paxpir HIRDAY NATH KUNZRU: Does the Honourable -

Member object to stating the quantity of coal at the pitshead or even to stating
the number of men engaged in the Bihar and Benga' coalfields ?

Tre HonovraBLE Mr. H. C. PRIOR: I have already smd Bir,—

Tre HoNouraBrLe Mr. HOSSAIN IMAM,: Both?

Tre Ho~xourABLe Mr. H. C. PRIOR: .Both, in respect of dlﬁerent dates

Tre HonourabLe Mr. HOSSAIN IMAM: Will the Honourable Member.

give the latest figures that are available?
(No answer.)

Tre HovovrABLE THE PRESTDENT: If he cannot answer, what is the use
of pursuing the question?

Tar Hovourasre MR. HOSSATN TMAM: He cannot give the prorortion for
different dates. He is prepared to give the information for any definite date.

Trur Hoxovrantr TAE PRESIDENT: He is hoMing his seat; so he is not
prepared to answer,

PUROHASE OF A STrAM PowER PraxT rrRoM THE U. S. A,
159. Twre HoNOURABLE Mr. HOSSAIN IMAM : Will Government state whether
it is a fact that—
(a) a Provincial Government was mforrned that an electric generating set
(second hand) can bo had from America at less than a hundred thousand rupees;

(b) the same set has been bought or agreement for purchase been ‘entered for

about Rs. 7,00,000 ?

N
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Who was responsible for {hiis high price buing paid and what are the full facts §

Tue HoNouraBLE Sk FIRUZ nHAN NOUN (on behalt of Supply Depart-
ment): (a) A Provincial Goveynment was informed that u second hand American
steam power plant could be made availuble ut a cost estimated not greatly to
exceed Ks. 1 lakh. _

*(b) No. The plant as it stood in Americu was bought for 20,000 dollars. "It
required dismantling, re-conditioning and re-winding of turbo-generators before
being suitable for use in India. The hegvy charges in this connection, and in
the oost of freight, are under reference to the India Supply Mission. 1t cannot,
therefore, be said what the final purchase terms will be, but in any case they
do not approach the figure of Rs. 7 lakhs mentioned. .

Tee HonouraBLe Mr. HOSSAIN IMAM: Could the Honourable Member
give us some approximate figure of the landed cost? .

THE HonNougpasre Sik FIROZ KHAN NOON: Here are some figures which
may interest the Honourable Member: —

Dollars.

Purchase’price . . . . o . . . 20,000
Dismantling charges . . . . . . . . 28,900
Iﬁmmmoe . . . . . . . . . . 375
epairs . . . . . . . . . . . 851

Inland freight . . . . . . . . . 6,462 82

. Transportation tax - . . . . . . .« . . 10389

I];.:ooud.itioning and row‘iind.i.ng of turbo-generators . . . l;,ggg @

yster Engineering and travelling expense. . ) . . :
Marine freight . . . . . . . . . $7,648°32

.

Total o 121,136°45

But these are only rough estimates and they are still under negotiation.

Tre HoNourABLE MR. G. S. MOTILAL: Is it about Rs. 6 lakhs rather than
Rs. 7 lakhs? . ‘

Tae HoNoURABLE Sik FIROZ KHAN NOON: Weli, I do not know the exact
exchange. But roughly 121,000 dollars means three and a third times 121,000
rupees. It would not be anywhere like Rs. 6 lakhs. It is very difficult to say
exactly what will be the cost. Everything is under negotiation.

Tee HonoUrRABLE MR. G. S. MOTILAL: Is not the dismantling charge ver;
exorbitant? For a machine costing 20,000 dollars the dismantling charge is
28,000 dollars. . -

Tae HonouraBLE Sir FIROZ KHAN NOON: The figures that I have men-
tioned were the ones reported to us from America. But I have told you that
these matters are under negotiation.

'CoNTROL AND DIRECTION BY AMERICANS OF TRAFFIC OPERATIONS ON CERTAIN
' SECTIONS OF THE B. & A. B. '

160. TeE HONOURABLE MR. HOSSAIN IMAM : Isit a fact that the working of
the Bengal and Assam Railway has been handed over to the American authorities ?
If 80, on what terms ?

Tre HoNouraBLE SiR SATYENDRA NATH ROY: Traffic operation on
certain sections of the B. & A. R. will be handed over for contro' and direction
by the Americans who will' employ a number of their own army railway
personnel. The General Manager of the Railway will, however, continue to
exercise general control. . :

Tre HonouraBLE MRr. HOSSAIN IMAM: Who will pay the cost of the
military personnel employed on this Railway?

Trg HoNourABLE SR SATYENDRA NATH ROY: The Americans, so far as
1 am aware. ' '

LeNIN’S Book The Revolution of 1905.

161. Tee HoNouraBLE Rasa YOVERAJ DUTTA SINGH: Will Goveon-
ment state if thev have proscribed the book entitled The Revolution of 1975
by V. I. Lenin published by Lawrance and Wishart, London, or any reprint or
translation or extract therefrom ? I so, why? .

-
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Toe HoNouraBLe “Mr. E. CONRAN-SMITH: Yes—because the book con-

tains instructions in the tactics of violent revolution.
UNBRA.

162. THE HonouraBLE Raja YUVERAJ DUTTA SINGH Have Govern-
1ment any information to indicate that Indians born or permanently resident in
Burma and the Far East, who have sought refuge in India as a result of the war,
are entitled to receive help of the United Nations Relief and Rehabilitation Associa-
tion on their return home int the libetated territories after the end of the war 1
If s0, what are the conditions, if any, and the measure of help to which such
Indians will be entitled ?

Tae HonouraBLE MRr. N. R. PILLAI: The attention of the Honourable
Member is invited to the reply given by me on the 18th February, 1944, to
part (a) of question No. 29, and to the documents referred to therein, copies of
which have already been placed on the table. :

TErMS oN wHICH THE U. S. A., ETC., ARE MAKING PAYMENTS FOR RUPEE

Dlsnﬁinsmn'rs -

163. Tug HoNourapLE M. HOSSAIN IMAM: Will Government state the
terms on which U. 8. A. and U. K. are making payments for their Rupee dis-
bursementa in India ?

Tue HoNourasLe Mr. C. E. JONES: I presume the Honourable Member
wishes to know how the U.S.A. Government and His Ma]esty s Government
obtain the rupees necessary to meet their disbursements in India. The U.S.
Government obtain rupees partly by selling gold in India through the agency
of the Reserve Bank of India and partly by selling dollars to the Reserve and
Imperial Banks. Purchases in India on behalf of His Me]esty s Government
are paid for partly from the proceeds of sales of gold in India on behalf of
His Majesty’s Government and partly in sterling.

PayMENT BY THE U. 8. A,, ETC., TO IRAN IN GOLD.

164. TuE HoNoURABLE Mr. HOSSAIN IMAM: Are Government aware that
the U. S. 8. R., U. K. and U. 8. A. Governments have agreed to pay for 60 per
cent. of their requuements in Iran in gold ? Have the Government of India tried
to secare similar terms from His Majesty’s Government and U.S. A.? If not,

why not ?
Tre HoxotrapLe Mr. C. E. JONES: Government have no jnformatior on
the matter raised in the first part of the questlon .

The answer to the second part of the question is in the negative.

As regards the last part of the question, the U.S. Government are already
defraying such expenditure as they have to meet in this country from the
proceeds of sales of gold and dollars through the Reserve Bank of India. ‘Part
of the expenditure on behalf of His Majesty’s Government in this country is
likewise met from the praceeds of sales of gold belongingsto His Majesty’s
Government. It wonld, however, have been unreasonable to demand that 60
per cent of that expendlture should be met in gold. In the first place, His
Majesty’s Government had already early in the war mobilised their gold sfocks
for the purchase from outside the sterling area of goods essential to the pro-
secution of the war. Secondly India, unlike Iran, lies within the sterling-area
and, lastly the magnitude of His Majesty’s Government's expenditure in this
country is of a different order altogether from their expenditure in Iran.

Tre HoNourABre Mr. G. S. MOTILAL: Will Governmenf make inquiries
regarding the payment in gold to Iran and then place that information before
the House?

Tre HoNourABLE MRr. C. E. JONES: That. Sjr, is a matter entirely out-
side the purview of the Government of Tndia:

Tre HoNourasre Mr. HOSSAIN TMAM: Will the Honourable Member
state the proportion of pavment made by U.S.A. in gold and in dollars?

Tar HoNourasLe Mr. C. E. JONES: No. Sir.

THE HONOU‘RABLE Mzr. HOSSATIN IMAM: Why does not the Reserve Bank
indicate thelr do'lar resources in their weekly statement?
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Tue HoNourabLE Mg. C. . JONKES: ] suggest that the Honouruble Mem-
ber addresses this inquiry to the leserve Bauk ot India.

THE HoNourasLE Mr. HOSSAIN IMAM: Is the Reserve Bank author.sed
to hold foreign exchange other than sterling? ,

Tue HoNOURABLE MR. C. E. JONES: The Honourable Member is aware
of the working of the sterling area group.

Tue HoNoURABLE Panpir HIRDAY NATH KUNZRU: Does the Reserve
Bank of India refrain from giving figures with regard to its dollar holdings
under instructions from the Government of® India?

Tue HoxouraBLe MR. C. E. JONES: No Sir.

Tue HoNouraRLE Mr. HOSSAIN IMAM: Would we be correct in under-
standing that all the dollar resources pluced in the hands of the Reserve Bank
are remitted to His Majesty’s Government and we take sterling in exchange
thereof? :

Tue HonouraBLe Mr. C. E. JONES: By and large that is the working.of
the sterling area system but there would fiaturally be a time lag in which the
Reserve Bank will be holding a working ®alance of dollars and exchange.

Tae HoNouraBLE Mr. G. S. MOTILAL: Have Government received any
information from the Reserve Bank as to its dollar holdings?

Tre HoNouraBLe MR. C. E. JONES: Its dollar holdings from time to time
are not communicated to the Government of India. As I say, they would be
no more than just a small working balance.

CREATION OF THE Postr OF DIRECTOR OF TELEGRAPHS, BIHAE AND ORIssa
CIRCLE.

165. Tue HoNOURABLE Rasa YUVERAJ DUTTA SINGH : () Will Govern-
ment state why the post of the Director of Telegraphs has been newly created in
the Bihar and Orissa Circle in these days of financial stringency ?

(b) Do Government propose to abolish this post ?

Tue HoNourABLE S1R MAHOMED USMAN: (a) The post was created on a
temporary basis for’ a period of one vear from May, 1043, in order to provide
in a most important area the additional technical supervision and control which
had become necessary due to greatly increased traffic and construetional work.-

(b) The further retention of the post is under consideration.

¢ ANTI-SUBMARINE SCHOOL.

166. THE HonoURABLE Raja YUVERAJ DUTTA SINGH: (a) Is it a fact
that “somewhete in India” a well equipped anti-submarine school, called
the H. M. 1.5, ¢ Viachlimar ” was opened by the Royal Indian Navy about a year
back ; and hundreds of officers and men of the R. I. N. have -already qualified in
anti-submarine warfare in this institution and have proceedel to sea to join in
the defence of India’s sea routes and shipning ? ‘

(b) What is the proportion of Indians to other nationalities in this institution,
who have received training and are under training in this most advanced course
of sea warfare ? . -, . - ’

His ExceLrLeNncy THE COMMANDER-:x-CHIEF: (a) Yes, Sir.

(b) Up to the 15th of January, 1944, the approximate proportion of Indians
to non-Indians was:— -
Officers . . . . . . . . . . 2to 1
“ Ratings (that is other ranks) . . . . . . © 22¢tol

CONSTRUCTION, OF A RoaD FrRoM EasT PERsia To INDIA.

167. THE HoNOURABLE Raja YUVERAJ DUTTA SINGH : ‘Will Government
make a statement with regard to the construction and total cost to India of
a broad motor highway over 600 miles from India by the-East Persia route along
‘which about 1,000 lorries with military supplies from India are rolling into Russia{

His ExcerLexcy THE COMMANDER-IN-CHIEF: A road, which is presum-

ably the one referred to, runs from India to Fast Persia. This road has been
constructed and is being maintained by His Majesty's Government and has cost
India nothing.

MoOLESTATION OF WOMEN BY MILITARY PERSONNEL. :

168. ThE HoNoURABLE Raja YUVERAJ DUTTA SINGH : Will Government
state : (a) whether they have received any report of molestation of women by

<
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certain members of the armed forces near Adyar (Madras), (b) the facts of the case:
-and (c) action taken in this connection ? . o

His ExceLLENcY THE COMMANDER-iN-CHIEF: (a) Yes, Sir, an }ncldent
has been reported, but it has not yet been established that tHe culprits were
military personnel.

(b) and (¢). The matter is under investigation by a Court of.Enquiry.

CoMMUNAL RaTIO IN THE MILITARY ENGINEERING SERVICES,

169. Tux HoNouraBrLE Mr. HOSSAIN IMAM: Wil Government state the
communal composition of M. E. 8., giving separately the figures of gazetted officers
upper subordinates, lower subordinates and menials at the close of each of
the last three years and whether the communal retio is applicable to these
gervices ? If not, when and by what order of the Home Department these services
were so exempted and why ? - p

His ExckLLENcy THE COMMANDER-IN-CHIEF : .As regards the first part
of the question, the information is not available here, and the time and labour
involved in collecting it from units and formations would not be justifiable in
war-time. The communal ratio is appiicable to the Military Engineer Services.

SLAUGHTER OF CATTLE IN BENGAL FOR MILITARY PURPOSES.

170. TuE HoNouraBLE Raja YUVERAJ DUTTA SINGH: (s) Has the
attention of the Government been drawn to an agreed Resolution passed unani-
mouely by the Bengal Legislative Assembly, on or about the 4th February ?

* This Assembly is of the opinion that in view of the importance of cattle for
all agricultural purposes and of milch cows for health, and in view of rapid decima-
tion of cattle due to indiscriminate slaughter for abnormal food supply for military
purposes, a representation be made by the Government of Bengal to the Govern-
ment of India to stop the purchase of cattle in Bengal for the military.”

Have Government received any representation on the subject as indicated above
and, if so, what steps have been taken or are proposed to be taken to stop the pur-
chase of cattle in Bengal for the military ? .

(b) Are Government aware that a situation more or less-similar to that which
exists in Bengal due to the slaughter of cattle for military pyrposes, prevails in
Bihar, United Provinces and other provinces also ? Are Government prepared
to stop the purchase of cattle for the military, and arrange for the import of’
cattle, or cattle meat from other countries whose armies are stationed in India ?
If not, why not ? .

His Excerency Tue COMMANDER-1x-CHIEF: () Yes, Sif, Government
have seen the text of the resolution, but have received no representation from
the Government of Bengal. }

(b) As regurds the first part of the question, Governiment ure net aware of
any serious shortage of cattle due to the slaughter of cattle for military purposes
in the provinces named. I may add that the Governments of the United
Provinces and Bihar have issued notifications under the Defence of India Rules
prohibiting the slaughter of certain categories® of cattle, whether for civilian or
army consumption. - .

As regards the latter part, plans have been made for the importation of
frozen meat from abroad for troops in India and importation will commence 18
soon as cold storage facilities have been installed. This is expected to result
in some reduction of the amount of indigenous meat reqfiired for the armed

forces.

_ Cost oF TING THE Seac.
171 Tre HoNouraBLE Rasa YUVERAJ DUTTA SINGH: Will Govern-
ment state whether any part of the cost of printing and publishing the daily paper
Seac for troops in Calcutta will fall on Indian revenues ?
.I:IIS ExceLLENcY TRE COMMANDER-iN-CHIEF® No, Sir; the cost is barne:
entirely by His Majestv's Government.

———e

STANDING COMMITTEE FOR THE CTVIL. DEFENCE BRANCH OF THE
. . DEFENCE DEPARTMENT.

Tre HoNourasre Tne PRESTDENT: With reference to the announcement

made by me on the 18th March, 1944, regarding nominations for election to the
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Standing Committee to advise on subjects with which the Civil Defence Branch
{ of the Defence Department is toncerned, I have to inform the House that the
Honourable Raja Charanjit Singh, has since withdrawn his candidature. As
there now remain the following three candidates for three seats, I declare them
duly elected. :

1. The Honourable Mr. Khurshid Ali Khan.

2. The Honourable Mr. Chidambaran €hettiyar.

8. The Honourable Raja Yuveraj Dutta Singh. '

RESOLUTION RE MANUFACTURE OF BROAD GAUGE LOCOMOTIVES.
—contd ’

_ Tue HonourasrE tHE PRESIDENT: We will now _proceed with the
further discussion on the: following Resolution moved by the Honourable
Pandit Hirday Nath Kunzru:—

““This Council recommends to the Governor General in Council to take steps to manu-
facture broad gauge locomotives in India.” N

. Tre HoxouraBLE MR. V. V. KALIKAR (Central Provinces: General): Sir,
this question was debated €0 many times in the Central Legislature during the
Tast 12 years and I find complete unanimity in India on this problem amongst
non-officials of all groups, ‘of all shades of opinion. But I find, Sir, that the
Govemrpen'o-ls ‘persistently resisting the public demand for manufacturing
'looomthves in India. I moved a sindilar Resolution in this August House in
1?39, in the Sim)a session and then I was asked by the then Chief Commis-
sioner for' Railways to wait for some time as an expert Committee had been

. ‘appointed and the Committee was going to make a report soon. The then
Chief C_ommx‘ssioner of Railways, Sir Guthrie Russell, said in his reply to my
Resolution that the demand for manufacturing locomotives in India will be
favourably consideyed by the Government after the report is published. He
then stated that the railways were experiencing some difficultv about some raw
znaterigl but at that time he stated that he would be able to get the raw material
in India within twd years' time. T am quoting his words. He said:—

_ I understand, however, that within two years it will be possible to obtain acid steel
in India for boiler plates, and it will be possible to obtain acid steel for wheels and axles,
and that wheels and axles will actually be manufactured in India. I have great hopes of

“ being able to take up the question of boiler tubes also. The difficulty there is this. The
quantity required®is small and it will be difficult for any factory to set up which could live
on our requifements. But I believe even that will come in the future’.

After this statement the expert Commiftee published a report and they
decided that locomotives could be manufactured in India at a cheaper cost,
that raw material was available in India and that skilled and unskilled labour
was also available for manufacture of locomotives in India.

We know, Sir, that locomotives were manufactured in India as long ago as
1885. I find froml page 1 of the.Humphreys-Srinivasan Report tha from 1885
to 1923 broad gauge locomotives were manufactured in India and their number
‘was 214. So this demand is not a new demand. It is for the revival of an
old industry. .The Government of India issued a communiqué at the end of the
1ast war in 1921 and they stated in their communiqué that they wanted to make
Indian Railways self-sufficient in this matter. We know, Sir, that after that the
Peninsular Locomotive Companv was started and that that Company was
abolished within a very short time and the shops erected by this Company at
Jamshedpur were used for other purposes.® . -

8ir, to me it appears thdt either the Government of India is over anxious
about the vested interests of foreign countries or that the Government of India
is dominated by Whitehall and therefore thev do not bring about the manu-
facture of locomotives in India. As I stated, Sir, this demand has been going
on for a very long time. The then Railwav Member. Sir Muhammad Zafrulla

Khan, stated in reply to a debate in the Assembly that it would cost more to.
manufacture locomotives in India. Then another point was made and that
‘was that the raw material was not available and then, Sir, it was also stated
that the requirements of the Indian Railwavs were not such as to start s

¢
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factory in India which would produce locomotives at & cheaper cost. Al these
allegations, sall these statements, have been very carefully examined by the
Humpbhries-Srinivasan Committee and they hwve come to the decision that
locomotives can be manufactured in Idia ut cheaper cost. They say thatrlor
manufacturing a broad gauge locomotive in India you will have to pay lis. 98,000,
This is a statement made by them on page 46 of their Report. ‘Lhe locomotivgs
that we purchased in 1940-41 cost us Rs. 1,86,882. This is not a statement of
a politician or an industrialist but «t is a statement made by an expert Com-
mittee. 8o, Sir, the ground or the point that was made out in past debates—=
that we Would have to pay more for manufacturing locomotives in India—falls
to the ground. We know, Sir, that this question was also referred to the Tarif
Board and the Tariff Board decided that on economic and national grounds
the industry ought to be started and started soon. 1 know that the Tariff Boayd
refused to give protection to that industry becaust at that time under the
Inchcape Committee’s Report the old stock was utilized and the Indian Rail-
ways did not require a large number of locomotives. But, then, Bir, all those
questions have been very thoroughly examined by this expert Committee and
the expert Committee have come to the decision that the requirements of Indian
Railways, or' rather their annual average requirements, are 162 broad gauge
locomotives. So we require according to their estimate 162 locomotives per
year and according to their calculations we can produce locomotives cheaper
than the cost which we are required to pay for importing them from outside.
We have skilled and unskilled labour available in India and we have got raw
material also for manufacturing the locomotives. I know, Sir, that’it may be
said on behalf of the Government that we have to import some raw material, as
the Committee has stated, for some time but they say:—

“The following items will have to be imported for some years in any case though there
are distinct possibilities of their being o;ventually manufactured in India :—

Copper plates for boilers,

Copper rods for boilers,

Copper pipes for boilers, "’
and so on. -

New, Sir, the question is whether we can start manufacturing locomotives
in India in one of our workshops. The expert Committee has stated in its
Report that' at Kanchrapara we can manufacture locomotivess and proluce
locomotives of the best type at a cheaper cost. So then there can be no
objection to start manufacture of locomotives in India.

Now, Sir, the question is about the war—whether we can get plant and
machinery for manufacturing locomotives in India and on that question, Sir, if
we refer to page 54 of the report we find that the Committee has decided that
we can get plant and machinery provided the Supply and War Transport
Departmerts take into their heads to expedjte and give prdority for importing
machinery and plant for this very purpose. On this point, when there is
complete unanimity of opinion on she part of experts as well as non-experts, I
myself cannot understand why the Government has been persistently resisting
this demand for the last so many years. We know, Sir, to what great annoyance
the public in India is put for want of locomotives. 'We know that many of our
locomotives have been transferred to the Middle East and other theatres of war.
If this factory had been started two or three years ago, as stated in this Resolu-
tion, we would have had sufficient locomotives at our disposal and the annovance
that is caused to the%ravelling public would have*been mitigated. The Govern-
ment has ignored the insistent demand of the public, and also has not in any
way taken into consideration the annoyance and ,inconvenience caused to the
travelling public in India. I think, Sir, the debate on this, Resolut'on is quite
useless upless the Government take some action in this matter.- I have great
pleasure in supporting this Resolution. and T hope even now, when the Govern-
ment, according to the replv given by them day before vesterday to my
Honourable friend Mr. Kumarsankar Ray Chaudhurv’s question, require about
545 broad gauge locomotives, they will start manufacturing locomotives at

.
L]
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Kanchrapara. I hope they will expedite the Ima.ttf;t so that at least the travellin
public will have the satisfaction of having some broad gauge locomotives place

on the line for removing the inconvenienee that is being caused to them. s

Tue HovnouvraBLE SikR A. P. PATRO (Nominated Non-Official): 8ir, the
Resolution recommends to the Governor General in Council to take steps to
.manufacture broad gauge locomotives in Indin. The expert Couunittee has
already recommended that broad gauge engines can be manufactured in India,
also that boilers and necessary component parts can be got in India. That Com-
mittee was hppointed by the Railway Board® and the Railway Board accepted
its recommendations. There is no dispute between-the Government snd our-
selves on. the necessity of manufacturing broad gauge engines. There is, how-
ever, a time-limit. The Railway authorities want to take their own time and
do things leisurely, or as it suits them best. But in the meanwhile war has
come. and an emergency has arisen, and the result of it is that they have to
indent large numbers of engines from the United States—not only large numbers
of locomotives, but also the boilers and the necessary. accesrorics. This is
because a large number of the existing engines had to be sent over somewhere
else for war purposes, and the supply in India is depleted to a great extent by
this transfer to the Middle East. It is gaid that those locomotives are being
re:urueg to India. But we can easily understand in what condition they will be
returned.

But the point is this. Tt has been accepted that the Kanchrapara Workshop
could be sa altered ‘as to malke it suitable for manufacture of broad gauge engines
and also of the accessories that are required for steam engines. Having accept-
ed that proposition. Government ought to proceed with it immediately. What
is it that prevents Government fromn proceeding with it immediately?

TrE Hoxotranrg Mr. R. H. PARKER: Nothing but the war.

Tue HoNouraBLE Sir A. P. PATRO: Yes; nothing but the war, says my
Honourable friend. But. then, Government have actually undertaken to manu-
facture & certain nuinber of narrow gauge engines. If narrow gauge engines
could be manufactured, the same materials could be utilized for the manufacture
of broad gauge encines. Therefore, the war does not come in the way. On the
other hand, the war.should give a stimulus for manufacturing these engines at
Kanchrapara. ¥t seems a tragedy that so many engines should be imported and
that Indian®manufacture should be neglected. _Tndian manufacture has been
neglected thoroughly. They do not care whether local material is availuble or
not; all that they want is importation from the United Kingdom or from the
TUnited States. They do not take the trouble to manuyfacture them in India
where there is necessary material available for such manufacture.

It may be said $hat to build a new factory for the purpose will take many
years. But we have got a completely equipped factory at Kanchrapara. In
fact, the manufacture of locomotives there could commence immediately, and
nged not be held up for. want of materials or of experts. It seems to me a
tragedy that the Government, even at this time when there is an emergency,
should neglect Indian manufacture and prefer importation. What is the num-
ber that they would import? About 500 locomotives. And what is the kind
of engine they will get? The life of a steam engine is said to be 80 years. Bu¢
are these gnfines which are imported guaranteed to last 80 years? No. They

- cannot last so long, because they have been constructed in-such & hurry. Then
what will be the condition of these engines at the end of the war, or at the
end of five years? The engines will simply be thrown out as so much useless
material. The cost of manUfacturing a locomotive in India is said to be
Rs. 90,000. The locomotives that we get from outside cost us 20 per cent.
more, even if we take the ordinary price of materials. We can manufacture
here at 20 per cent. less cost. The materials are also available in India. Then
what is there to prevent their manufacture at Kanchrapara? My friend says
the war is going on. But the war should give a stimulus to the manufacture
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in the quickest way possible. Therefore, there is absolutely no ‘ground whatever
for saying that.war is standing®in the way of manufacturing things here.- 1‘30th
the Honourable the War Transport Member and the Honourable the phlei Com-
missioner for Railways, in their speeches have unequivocally indicatedmsthint
manufacture is to begin in India &nd that they are, as an urgent measure,
importing now 200 engines, because we have given away our engines to the
Middle East and we have to replace, them. “We accept war necessity. But why
not begin work in India itself? “Why waste so much time?. Begin work at
Kanchrapara. Do -not waste time. I am sure the Honourable Sir SapyenxdFa
Nath Roy will accept this Resolution whole-heartedly and that a beginning will
be anade for the manufacture of engines in India. The Honourable the War
Transport Member has said that it is only as an urgent war measure that they
.are importing some engines -but that otherwise the Kanchrapara Workshop is
suited to the manufacture of best engines, and when these engines -will cost
20 per cent. less, why should we go and import these engines at all?

*TE ITonouvrapiE Mr. HOSSATN IMAM (Bihar and Orissa: Muhammadan):
Mr. President, there is a common ground between this side and the Govern-
ment on this question. They have acgepted our demand in principle, but what
we want is that “heir acceptance should be translated into action and T hope
that even this Government will wake up to the conditiond of the world. To
plead that it is impossible to have the manufacturing machinery imported
really begs the question. We have seen how America, in almost the twinkling
of the eve, has changed over all its plants and from manufacturing automobiles
they have . started manufacturing jeeps and other military cars. *They have
started manufacturing aeroplanes.at u rate which was unimaginable before the
war. Lven when Englimd was buying, the rate used to be about 1,400 or 1,600
aeroplanes a yenr but when America itseli embarked on- this war, they started
manufacturing at the rate of 70,000 per annum and at the;moment the rate is
in the neighbourhood of 90,000 per annum. This is the scale at which work
is being done. Manufuacture of locomotives is not purcly a civil affair. It is
one of the special needs of the war situation, and if you were to press your
demand under that category on America for machinery, I am sure you will
succeed. But it only requires a real heart in the game. I am afraid the
Governmient.of Tndia suffer, when they deal with other Governments, frop an
inferiority complex. They feel that whatever they say will fall on deaf ecars.
They realise that their weakness lies in not representing the people®and as such
they have not that amount of pressure to exert on the foreign Government
which a Government having the backing of the country in which it rules would
have. The shipping space required for the 545 broad gauge locomotives which
it is proposed to import—I am reading from a reply which was given thc day
before yesterday to question No. 140 in which the Honourable the War Transpoft
Secrctary said that the requirement of broad gauge locomotives was 545. He
has given a list of the demands placed by Railways for locomotives and wagons
to be imported and in that list it is given. The space required for the 545
locomotives could have been much better utilised by importing machinery. The
maohine tool industry.of America has made such strides that it would be easier-
for Phem to send the machinery, and it would not be like the statement which
the "Honourable the Defence Member read out today—that the machinery costs
20,000 d‘ollars qnd the dismantling charges will be 28,000 dollars. There will
be no dismantling here. You have simply to get the machinery. The time
required to erect the machinery has also been immensely shortened in America.
The whole period from the time of conception to the time of starting manufac-
{ure has been reduced to nine montl;s or some times, as the extreme limit, one
year. New plants are working on liberty ships. What was the duration of
crection plant? Everything is being done at the speed of aeroplanes. But my
‘Government believes still in the bullock cart and it cannot move faster than
'that. The question therefore simply boils down to execution. The Governmen$
feel tha' because of their weakness they will not be able t6 get supplies. They

*Not corrected by the Honourable Member. .

*
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feel that even if they get supplies, they cannot start working because of .the
inefficiency of their own people.. They huve notegot men of the type of Kaiser
starting manufacture ut the rate of .one a duay. You hu\{e been 1mpor§ln8
enoygh of experts. LI you import & réally good man, 1 think we would 'not
mind it, provided he does something. We wish to see this industry started in
right earnest. We complain #hat even the nietre guuge industry is at & stand-
still. Even metre gauge engines are not being manufactured to their full
capacity. I therefore earnestly apveal to the Goyernment not to be so down-
hearted as to see defeat. They should be assertive as they are.on us. They
chould be assertive with the foreign Governments ag well and press on the.
United States Government the necessity of giving us supplies and starting. the
work in right earnest.

Sir, 1 support. the Resolution. _—

Tue HonouraBLE Sik SATYENDRA NATH ROY (War Transport Secre-
tary): Sir, fromn the remarks which fell from some of the Honourable Members
one would have thought that Government have not accepted the recommenda-
tions of the Humphreys-Srinivasan Coramittee. That, of course, is not the
cese. It is perfectly true that the question of locomotive building has had an
unfortunate history, and that has resulted in a good deal of misconception as
to ‘Government's intention. I was not present on the day when this debate
opened. But I have read the speeches of my Honourable friend Pandit Kunzru
2 Noow and the Honourable Mr. Motiial and I notice that both of them went

* into past history in ofder to lend point to their argument that Gov-
ernment are only too delighted to see the evil day when locomotives will be
wanufactured in. India postponed. I hope to show that if there had been
delay—and there undoubtedly has been—in making any progress in this
matter it is largely due to changes of circumstances, to changes of personnel
and of ideas. In order to do this, T too shall have to delve into past history
a little, but I shall do it very briefly. As Mr. Kunzru pointed out, Govern-
ment issued a Communiqué in 1921 notifying that tenders for locomotive
manufacture would Be called for in India and our demand was then stated in
that Communiqué as 160 locomotives and 160 spare boilers for 1923-24. The
intention at that time was—and I think it was recognised that that was the
right course to follow—to encourage private enterprise to come forward to
undettake manufacture and the Communiqué had from that point of view the
desired resul.. A company knownr as the Peninsular Locomotive Company was
incorporated about 1923 or 1924, but it was found that ‘their tender price wes
higher than the price at which locomotives were imported. That has a bearing -
on certain statements which have fallen from dther Honourable Members here.
I am merely mentioning thai in passing now because they asked for protection
for this reason. The matter was referred to the Tariff Board who presented
a long report on this subject. .1 shall refer to whatathey said in a moment.
But I want to emphasise what I said a moment ago that the apparent slow-
ness of Government "has been very largely conditioned by circumstances.
Within these threes years from 1921 to 1924 circumstances had aleady changed.
When the Tariff Board held its enquiry, against the 160 locomotives which
had been stated in the Communiqué as the Demand for 1923-24, Mr. Hindley,
who guve evidence on behalf of the Railway Board before the Tariff Board,
stated that the requirements would be 60 and he said that for the following
five years he could not foresee the demand rising above 100 in any year. How
had that come about? What had happened was that after 1921 the Inchcape
Committee had come out armed with the axe of retrenchment and at -their
instance the whole question of requirements for replacement was reviewed.
The result was that means were devised to utilise to hetter advantage the
locomotives that the railwaws alrendy had. A second factor was the scheme
for electrification in the Bombay area; and a combination of the two reduced
the locomotive demand from the figure which Government had-annguynced in
their Communiqué to the figure that Mr. Hindley gave. Now, quite obviously
from the point of view of - the private enterprises such changes in demand
wauld make it very difficult for them to embark of a new industry, It might
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be argued that it should have been possible to start a locomotive workshop a8
an economic unit with a turn-out ot much less than 100. But at that time
the general impression was—und it was an impression confirme¢d by the Tariff
Board’s. own report—that the economic unit was 200 a year and that demand
could not be foreseen. .
T'ug HoNOURABLE Panpir HIRDAY NATH KUNZRU: Did the Tariff
Loard say that even for a railway workshop the ecopomic vunit would be 209?
Pur HONOURABLE 81k SATYENDRA NATH BOY: Yes, for a locomotive
construction industry. This is what they said. it ¢
“For X i iven we are unable to make any recommendations for
the g&lnt? h:fl;:':)zgztiﬁl li‘; \:l:e hﬁ)‘;mg;tive building industry. 'We oo{mider it desirable on
national grounds that the industry should be established in India, and we believe that this
could evontuellﬁ be done, provided substantial assistance were given by Government in the

earlier years. But the existence of a sufficient market for locomotives in, India is an indis-
pensable preliminary condition, and at present this condition is not satis ed’’,

Tug HoNoURABLE SIk A. P. PATRO: But this hag been over-ruled by the
expert Committee’s recommendations. They say all these are objections.

Tae HoNourRABLE SIR SATYENDRA NATH ROY: If the Honourable
Member had had experience of dealing with experts that others have bad, he
would not be so ready to play one expert against another,

“If protection were given now, the country would carry a heavy burden during the next

five years, and at the end of that period the progress made would be insufficient to justify
‘the sacrifice’’.

-1 am not quoting that against the proposal that nida should build up a
loccmotive industry. I am inerely quoting it to show why Government have
found it so difficult to make progress and to disprove my Honourable friend
Mr. Kunzru's charge that Government wanted to block the progress of loco-
motive manufacture and Mr. Kalikar who says we are resisting locomotive
manufacture. However, that wag the position in 1924 and what I wag trying
to show was that circumstances in three years had so altered.that it was found
imipracticable to proceed at that time. Nevertheless from 1924 to about 1930
enquiries continued on a different basis. What is the minimum out-turn
required for a financially sound economic unit? Was it belter to embark on
boiler -manufacture as a preliminary step? Enquiries of that kind went on
from 1925 until 1930. It cannot be said that these enquiries were not justified.
If in 1924 Government had coine to the conclusion on the authority of an autho-
ritative body like the Tariff Board that we could not embark on®the manufac-
ture of locomotives unless there was & sufficient market, if at that’time we
could not foresee any demand above & very small number, surely it was in-
cumbent on Government to investigate other alternatives, and in the years
that I have mentioned this was what was being done. Technical experts
differed as they often do differ, as to whether boiler manufacture wag worthwhile
what was a proper economic unit and by 1031 Sir George Rainy, despairing of
private enterprise because of the difficulties that I have mentioned, called for
a scheme for a Government sponsored industry. A scheme was prepared.
Again, there were differences of opinion but by that time the period of depres-
sion had started and financial considerations stood in the way of any further
progress. There was, however, one happy feature in these years—and when I
say ‘“‘hgppy’’ I am talking of the happy feature in connection with the setting
up of an industry for locomotive manufacture—and that was that Government
were buying a very small number of locomotives. I believe the average of the
last 15 years before the war was something in the neighbourhood of 25 locomo-
tives a year, so that conditions were being created, ®although not consciously for
this purpose, which made it inevitable that a period of very large replacements
must soon follow. .

Tur. HoNouraBLE Panpir HIRDAY NATH KUNZRU: When did this
become clear to the Railway Board? .

Trre HonourasLe Sir SATYENDRA NATH ROY: I do not think it became
clear to the Rgilway Board until the Humphreys-Srihivasan Report was
received, but on looking back upon it, that is how it strikeg one.
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‘I'ue HoNouraBLg Panpir HIRDAY NATH KUNZRU: Do you mean to
suy that they were totally unaware of it in 1938 and that they only became
aware of it towards the end of 1989? -

Tog HonourasrLe SIR SATYENDRA NATH ROY: 1 said that in 1980,
and later, they were still thinking in terms of very few locomotives. My
Honourable friend expresses surprise at this. Now will it surprise him if [
pomnt out that in 1937, an expert Committee with Sir Ralph Wedgwood as
Chairman reporting on the ‘locomotive stock position said:—

“The stock of locomotives is excessive and should be capable .of reduction. Even in
the event of a substantial increase in traffic we consider it unlikely that for the present
at any rate there will be need to face any considerable programme for the purchase of
.additional locomotives’’.

Tae HoNouraBLE Sik A. P. PATRO: Did the Government accept thab
recommendation ? )

Tue HonouraBLe Sik SATYENDRA NATH ROY: 1f the Houourable
Member will have patience he will soon see what they did.

T HoNouraLE THE PRESIDENT: He is explaining the cause of the
-delay if you have followed him. He is saying that there were some grounds
ior the delay and he is explaining them.

Tee HonouraBLE Sir SATYENDRA NATH ROY: Well, Sir, that was in
1937. Now if Government had Leen really hostile they would have just sat
back comfortably. Actually what they did was that in 1939 they appointed a
-Committee consisting of Messrs. Humphreys and- Srinivasan to survey the
loconiotive position and-the possibilities of manufacture in India. They worked
-out the rate of replacements that would be required, came to the conclusion
that it was feasible and economically feasible to start a locomotive industry
here and in doing so the factor that I imentioned a little while ago must cer-
tainly have come into the picture, viz., that. Government had been buying loco-
‘mctives in very small numbers in the intervening years. When the Humphreys-
+Srinivasan Report was made Government accepted the recommendation about
eturting an industry. Although owing to various factors which have already
been stated and explained both in this House and in the other House, a begin-
ning has not yet been made, last year or the year before Government decided
to take back one of their workshops from munitions production and to devote
it to the manufacture of locomotives. What is now being, done is to prepare a
layout, drawings, &c., in consultation with the Board's Consulting Engineers
aud it ischoped to start manufacture as soon ag machine tools, which are of a
very complicated kind and are not so easy to obtain ag some Honourable Mem-
bers think, can be obtained.

Now, Sir, T come to the terins of the Resolution. That Resolution is, Sir,
really beating a dead horse because it has already been accepted. Government
have been acting upon it ,and will certainly reaffirm their desire to proceed with
this scheme by tccepting it once again. v

My Honourable friend Sir A. P. Patro referred to Kanchrapara. It has
‘been decided to use Kanchrapara for this purpose. The question of designs.and
layout is under correspondence with the Consulting Engineer and I can assure
the House that Government are determined to push forward with thig scheme
whatever happens. ‘ ’

My Honourable friend Pandit Kunzru said the other day ‘‘Well, you are
“ir :porting so many locomotiveg from England and U. 8. A, Are you not going
‘to reach the position you did before, that having imported them you will find
that your requirenfents forelocomotives in future years will be so small that it
will not be economic for you to procced?’’ Well, Sir, I am not a prophet and
-cannot say what the future will bring. Tt is conceivable that ag the combined
result of fall in traffic and a campaign of economyv that kind of situation may
again arise but Government have now committed themselves to the scheme
and they must go forward whether that happens. It conditions are adverse,
‘Glovernment will probably incur a loss and I take it that the Legislature and
‘Government will not grudge that loss. T therefore accept the Resolution, Sir,
on behalf of Government only with this proviso that it cannot be immediately
pui into effect. Heavy and complicated machine tools have to be brought out

~
.
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and those who have had any experience of extraoting machipe tools at this
tme from His Majesty's Governmens or from U. S. A. for the purpose of a
development, which is unlikely to help the war effort, will realise how difficult
it will be to obtdin thew re.ease. Govermmnent will do their begt. That is all
that they can promise. # ‘ .

Tue HoNouraBLE THr PRESIDENT: The Honourable Pandit Kunzru for
a reply. 1 may just point out that the gualification which the Honourable the
Wer I'runsport Secretary hus inade in his speech is quite consistent .with the
liesolution of the Honouruble Membher, which recommends Government ‘‘to
vike steps’ to manufacture broadgauge locomotives in India. So, prectically
he has accepted the Resolution, ‘ i

Tug HoNoURABLE Paxpir HIRDAY NATH KUNZRU: Nq BSir. It is
entirely at variance with the spirit of the Resolution. N

" Tue HoNourABLE THE PRESIDENT: I do not think so.

Tne HoNouraBLE Paxpir HIRDAY NATH KUNZRU: The locomotives
will be manufactured some time after the war his come to an end. That is of
absolutely no value to me. For that, the assurance of the Honourable the War
Transport Member himself in the other House was quite enough, and I did not
wunt any further assurance from my Honourable friend Sir Satyendra Nath
Tloy.

Tre HonouraBLe THE PRESIDENT: The War Transport Member in the
other House may have said so, but Sir Satyendra Nath Roy did not say any-
thing exactly to that effect in thig~House. - ‘ ’ ‘

Tue HoNouraBLE S1k EDWARD BENTHALL: May I ask the Honourable
Member what is the precise assurance he would like? T

Tre Honourasre Panpir HIRDAY NATH XUNZRU: May I °explain,
Bir? ;

1 have listened very carefully to my Honourable friend Sir Satyendra Nath
Roy and T have also read very carefully the speech delivered by my Honour-
able friend the War Transport Member in the other House in, winding up the
Railway "Budget Debate. 'The question of manufacturing locomotives arosc
during the debate:in the Assembly, just as it has arisen several times in dis-
cussions relating to railway matters in this House. But all®that the Govern-
ment have been able to prevail upon themselves to say to us is that they have
not sct aside the objective of manufactuting locomotives in this country, but
that the time for it is not yet. It is this ‘‘but’’ that has been a source of both
annoyance and anxiety to us, and the statements that have beenemade by the
Railway authorities up to date have not lessened this annoyance or atxiety.

Bir, my Honourable friend Sir Satyendra Nath Roy made a very skilful
aitempt to defend the Railway Board. He referred triumphantly in this con-
nection to the Report of the Wedgwood Committee which came to the con-
clusion that the stock of locomotives in India wag excessive. Now, I do not
know whether the Wedgwood Committee was asked to consider the question
of the manufacture of locomotives. I do not think it was® That question
being outside its purview, it could not consider at what rate locomotives
would require replacement in the.near future. It is, therefore, not a very
cogent argument to say that the Wedgwood Committee thought that for the
time being, and even for some time later, it would be unnecessary to purchase
new locomotives. The Railway Board, however, were in a different position
from the Wedgweod Committee. The Railway Board consists 6f men who
have been familiar all their lives with the working of the Indian Railways, who
know their requirements from A to Z, and who are in a much better position
to calculate the needs of the Indian Railways with r8gard to locomotives at any
time. It is surprising, therefore, that the Railway Board should have made
two successive Railway Members say that as far as they could see India would
need neither locomotives nor boilers in such numbers ag to justify the establish-
ment of locomotive manufacture in this country. The needs of India were
believed to be so small as to make the establishment of an economic unit for
the making of locomotives in this country impossible. Now, in spite of the
-arguments urged by my Honourable friend Sir S8atyendra Nath Roy it is hard
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for me, and I think for any other mewber of the House on this side, to believe
thut the experts who constitute the Railway Board were uneble to see in
1u38 that withih two or three years the renewal and replacement of locomotives
would become necessary in pretty large numbers for the next 15 or 16 years.
I personally think, and nothing that either the War Transport Member or Sir
Satyendra Nath Roy has said hus yet removed the imipression, that our inability
to manufacture Tocomotives up to the present time hag been due to the slack-
ness of the Railway Board and their failurd to take that interest in thig question
which they should have done long ago.

Sir Satyendra Nath Roy has mentioned only one new thing today which is
satisfactory in so far as it goes. We were all afruid that the importation of
locomotives from America in large numbers every year might furnish a fresh
argument to the Railway, authorities in this country tc put off the manufacture
of locomotives. )

‘THE HoNovrasLe TRE PRESIDENT: Was not that vour argumient on the

last occasion? ¢

TEE HoNOURABLE PanpiT HIKRDAY NATH KUNZRU: Yes, Sir; it wus.

THE HoNouRaBLE THE PRESIDENT: He was answering that argument.

TrE HoNoURABLE Paxpir HIRDAY NATH KUNZRU: I did not say he
was not. I said I was glad that we had an assurance from him on thig parti-
cular point. '

I was saying Sir, that we were afraid, and legitimately afraid; that the
experience of the past might be repeated and that we might be told once more
that we had so many locomotives already available that it would be uneconomi-
cal to establish a workshop in India for locomotive manufacture. My Honour-
able friend has assured us that even should thut contingency arise, even should
the manufacture of locomotives in this country prove more costly than in
other countries, Government would still take steps to see that locomotives are
manufactured in this country. I should like my Honourable friend the War
Transport Member to repeat that assurance. But, frankly speaking, even this
assurance, though it removes the particular apprehension that I expressed, ix
not completely satisfactory to me What we wanted to know was whether the
Government regarded the manufacture of lotomotives in India at the present
tiwe as an urgent necessity or rot? And my Honourable friend Sir Satyendra
Nath Roy, I think, said today that Government were not prepared to regurd
.it as a part of the war effort.

‘TEHE HoNouraBrE Sik SATYENDRA NATH ROY: T said nothing of the

sort. :
Tae HonourasLe Panpir HIRDAY NATH KUNZRU: That is the impres-

sion I carried.

Tre Hovourapre S SATYENDRA NATH ROY: I am sorry I have to
correct that impression. What 1 said was that those who had any knowledge
of the difficulty of getting machinery out from England were well aware how
much more difficult it would be to get out machinery for the manufacture of
locomotives which are not going to be of use in the war effort itself.

,TaE HoNovrasLE Panpir HTRDAY NATH KUNZRU: T do not want to do
any injustice to my Honourable friend, but having listened again.to his expla-
nation, T feel that T was not far wrong when T expressed the view that what he
said meant, in effect, that the Government did not regard the manufacture of
locomotives in thie counrty as a part of the war effort. T remember, Sir, that
when we discussed the importance of shipbuilding in this country ahout three
years ago, we urged thaf Government should take all measures in their power
to establish a vigorous ship building industry in this country. - But Favern-
ment refused To regard if as a part of the war effort. and mv Honourahle
friend. Sir Ramaswami Mndaliar, justifving thic view of the Government. <aid
that Government could not regard ship-building as part of the war effort
because, to use his own words, ‘“We felt that we were not so unhapnv n= to
have the war dragging on for more than three vears. No ship builf at that
. ship-building vard could he readv before three or four vears’’. Well, Sir. the
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war hus gone on for three years since this was said. Had our demand been
accepted, both the British Government and India would have been in a better
positicn today in regard to sea transport. My Hpnourable friend Bir Satyendra
Nath Roy, instead of learning anything from the experience of *Government in
regurd to ship-building, comes forward today and says that it would be difficult
for Government to obtain machinery for the manufacture of locomotives when
they would not be usefu. in connection with the war— )

"Pm; HoxouraBLE Bir SATYENDRA NATH ROY: May I point out, BSir,
thut this does not affect the intentiens of the Government of India. The
machinery has to be brought out from another country and that country has to
be satisfied of the importance of this particular scheme in connection with the
war eftort.

Tur HoNourRABLE Panpir HIRDAY NATH KUNZRU: I agree that this is
precisely the point that we have to consider. What does it mean? It means
that the Government of India must make up their minds whether they are going to
ask for the import of machinery for making locomotives in India as a part of
the war effort or not. Have they, since the Humphreys-Srinivasan Commitee’s
Report, looked upon this matter as an urgent task connected with the welfare
of India during the war? Have they pressed for the import of machinery into
this country on this basis or not? There is nothing to indicate that they have
done what they could to make it clear both to the British and the American
authorities that in their opinion locomotive manufacture in this country was
essential during the war. My Honourable friend the War Transport Member
referred to this question in his Budget speech of 1948-44 and also in his speech
in the other House a few days ago to which I have already alluded. He
referred to the desire and perhapg to the determination of the Government fo
start the locomotive industry in this country. But, so far as I remember—
I have not got the speeches with me just now—he said in both of them that he
did not think that we would be able to build a single locorwotive during the
war. He thought this would be possible only after the cessation of hostilities,
and even then he could not tell us when the actual manufacture would begin.
It is this state of things, Bir, that we find unsatisfactory. Whether we succeed
in raceiving the machinery we need or not is one thing. But to be told that the
Government themselves were afraid that their request for machinery would not
be treated as urgent is quite another thing. This means that the Governmeat
of India themselves are adopting a defeatist' attitude, and if °this is their
attitude. we can expect no success whatsoever. We have no assurance
even that vear or two after the cessation of hostilities we shall be
any rearer the attainment of our objective than we ‘are today. For
this reason, Sir, the acceptance of my Resolution by Government in the spirit
ir which my Honourable friend Sir Satyendra Nath Roy is prepared to accept
it would not be of much value I would rather be opposed Jhis  Resolution -
outright than damn it with faint support. I want the authorities to say thaf
they regard the manufacture of locomotfves as essential even during the conti-
nuance of the war. 1If they can say so, then their acceptance of the Resolution
would have a new meaning. & meaning different from that attached to it by
the Honourable Sir Satyendra Nath Rov. But if thev cannot sav this, their
accepfance of the Resolution is, in my opinion, valueless. '

(The Honourable Sir Edward Benthall then rose to speak.)

Tar Howourasre Mr, V. V. KALIKAR: Before the Honourable Member
begins, may I ask him a question? N

Tt HoNOURABLE THE PRESIDENT: Let him have his say.

Tne HoNouraBLE MR. V. V. KALTKAR: That is my difficulty. Does the
Honourable the War Transport Member regard the manufacture of locomotives
in Indin as & part of the war effort or not? That is my question.

Trr HoNouraBLe Mr. G. 8. MOTIT.AT,: Another question, which T would
like him to deal with when he speaks. is this. What is the shinping <pace which
will be required for the importation of the locomotives which have been ordered

B 2
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out compared to the machinery which would bave been required of Rs. 40 lakhs

according to the Humphreys-Srinivasan Report?

TuE HoNouraBLE 812 EDWARD BENTHALL (War Transport Member):
Sir, 1 regret that 1 was not able to attend this House earlier and listen to the
debate owing to my duties in another place, but 1 am glad to have this opportu-
nity of trying to make the position clear once again. Before 1 forget 1 will
answer t}g last question in this way, that‘so far as 1 am aware, shipping space
is not the'difficulty at all. I think I have said in the House already that the
difficulty lies elsewhere, in freeing the works, and getting the plant, but not in
the shipping space required. As regards the question as a whole, I must confess
that 1 kave difliculty in understanding why the present policy of Government is
not more acceptable. I quite appreciate the point that was made in this House
by the Honourable Sir A. P. Patro on the last occasion ‘when I spoke.
He says '‘We will believe you when we see the engines”’. I quite
understand that. But it is not possible for me to produce engines
like rabbits out of a hat. We have to go through the process of getting
the works laid out and equipped and I must ask for patience in that respect.
We are faced with two problems in the matter of locomotives. One is to get
a locomotive work, started and the other is to get locomotives onto the line to
move the traffic which has been thrown on the railways owing to the war.” That
is a matter of extreme urgency. Everybody knows the condition of the rail-
ways, and we must get on. There are three ways of getting engines. One is

.by imporiation; another is by effecting repairs to the locomotives that we have
got; and the third is by building locomotivts. Getting locomotives for war
purposes is a matter of extreme urgency. Ever since Japan came into the war
and following events in the Far East, we have gone in for the policy of importing
engines to meet the immediate requirements which two years ago the then
Railway Board foresaw would come upon the country. Those engineg are now
being delivered and.they are going far to save the situation. I read the
Horourable movers speech on this matter. He talked about the sorry plight of
the railways. We should have been in a much sorrier plight, we should have
been in a bad position, if we had not shown foresight two years ago and ordered
these locomotives which are now saving the situation. The second step is to
try to improvu the repairs of the locomotives that we have got. Obviously if
you can gbt a few per cent. more locomotives on the line and not under repair,
it is equivalent to the manufacture of that number of new locomotives. There °
are something like 5,000, speaking offhand—broad gauge locomotives and one
per cent. less engines under repair means 50 locomotives on the line, so that
6bviously it is much quicker to improve your repairs than to start getting out
blue prints, getting machinery, and setting up new works. The question of
repairs was seriously taken up and in pursuance of that we have also recently
taken back Dohad works from munitions for the repair of locomotives and
Kanchrapara works, as I mentioned in this House before now, is 80 per cent.
on locomotive repairs. Obviously if you are going to set up locomotive construc-
tion works, yon have got to make provision elsewhere ‘for the repairs to the loco-
notives which are now being carried out in the Kanchrapara works, apart altoge-
ther from the vital war work that is also going on at these works. I will refer
to that again in a moment. As regards the third alternative, the construction
of locomotive works in this country, I canot make it too clear that there is a
definite decision of Government to go shead as soon as ever we can with . the
construction of locomotive works at Kanchrapara. I said in my Budget speech
last year that plans were aatively being prepared to set up a locomotive construe-
tion works during the war if physically possible. That T think proves the point
that Government are anxious to set up a locomotive works if they can during
the war. But we are immediately faced with this problem. How soon can
vou fit up an up-to-date locomotive works? And the answer is that if you place
orders tedny vou wonld not get any locomotive coming out of this country for



MANUFAGTURE OF BROAD GAUGE LOCOMOTIVES 331
two and a half years. Are we budgeting for a war two and a half years' hence?
\Wil the United Kingdom or the United States give us machinery to set up our
locomotive works for war purposes two and a half years hence or will they say
“*We will give you the locomotives’’ ?

THs HoxouraBLE Panpir HIRDAY NATH KUNZRU. Will you gsk for it
on those terms? _

Tus HoNouraBLE SiR EDWARD BENTHALL: That is the problem which
bas to be faced. 1t is no good brushing it aside and pretending it does not exist.
You cannot produce locomotives out of a hat and you cannot produce them even
with the same speed that you can produce shells or armoured vehicles or other
less weighty and complicated articles. It is a big undertaking to set up a
locomotive works and it has got to be treated with seriousnesg and not lightly
undertaken in & kachha way, if I may say so. I repeat once again that we have
definitely decided to go ahead with the locomotive works at Kanchrapara. We
are finalising the blue prints. We shall place the orders for the plant immediate-
ly we finalise the blue prints. Whether we can get priority is another matter,
buy that would not deter us. We shall go ahead with the placing of the orders,
so that we can get them at the earliest possible moment with a view to convert-
ing Kanchrapara works into a locomotive construction works. I do not think I
can really be more specific than that. We shall place the orders and ask- for
priorities in order to get them to the country as soon ag possible. Whether we
shall be able to get them does not lie in our hands. I would likg to stress further
that in addition to the Kanchrapars works we are under. negotiatior with a
private firm for a locomotive boiler works to be put up as a war project. For
that purpose we have actually put out enquiries for the plant and we are pro-
cueding with our negotiations to try and get these boilers made as a war
project during the war. Again I cannot be more specific. Then, thirdly, as a
result of our consultation with the Consulting Engineers—and there is nothing
new in this, I have said it already—there will probably have to be a second loco-
motive works, in addition to Kanchrapara, because it will hot probably be
economic to enlarge Kanchrapars sufficiently to cater for all the locomotive re-
quirements of India. That ig obviously not quite so urgent as the first project

. ana the second project. And fourthly, if any firm is prepared to come forward
with any other schemes for the manufacture of locomotives or boilers, we A¥a'
perfectly prepared to go into the question with them and see whether any satis-
factory scheme can be evolved from their plans. What I have said is pretty
categorical. 'We are doing everything we can to finalise these plans and to go
abead and I will give an .undertaking that our efforts to get this through will
be pushed forward with the maximum possible energy and speed. But I cannot
sav whether it will be physically possible to get the priorities and to get the plant.
But nothing on our side will be left undone to try and push this scheme through.
I we are successful with it, I hope that we shall have not only one workshops
b!.l.t' two or three workshops going in a few years time. What precisely that time
wi'i be, as T have said before, does not lie in my hands. But it there is anyv’
delay it will not be the fault of Government. ‘

TrE HoNourABLE THE PRESIDENT : Resolution moved :

“This Council recommends to the Governor General in Council to take steps to manu-
facture broad gauge locomotives in India.”

Question put and Motion adopted.
Council then adjourned for Lunch till Half past Two of the Clock.

The Council reassembled at Half Past Two of the Clock, the Honoursble
the Chairman (the Honourable Sir David Devadoss) in the Chair.

Resolution No. 2 on the List of Business, standing in the name of the Honoursble

N{;aulvi Ali Asgar Khan, was not taken up as the Honournble Member was
absent.

»



RESOLUTION RE INDUS;fRIAL COMMISSION TO REVIEW EXISTING
INDUSTRIAL SITUATION, ETC.

Tue HosowrabLe Paxprr HIRDAY NATH KUNZRU (United Provinces
Northern: Non-Mubummadan): Mr. Chairman, 1 beg to move:—

*This Council recommends to the Governor (General in Council to appoint an industrial
commission with & non-official Indian chairman and a majority of non-official Indian mem-
bers to review the existing industrial situation, to recommend measures for the full and
rapid industrialisation of the country with the ‘object of raising the general standard of
living of the masses and to indicate the lines along which State ownership and control
of industry should be extended.’’

Mr. Chairmun, my Resolution deals with three important poiuts. My first
" demand ix that the present industrial situation should be brought under examina-
tion. The Industrial Commission which examined the question of the industrial
advancement of The country reported about 25 years ago. We have since then
taken no steps to find out to what extent we have made progress in the direction
of industrialisation, what ure the gaps that have to be filled up and what steps
should be taken‘in order to make up the deficicncies that may be discovered.
My second demand is that measures should be adopted for us full and rapid an
industrialisation of the country us its resources permit. Every commission anid
committee has acknowledged that India possesses in ubundance all those raw
materials on which flodrishing industries can be based. Yet it is a regrettabl-
fact that India is one of the most backward industrial countries if it is compared
with the advanced nations of the West. My last demand is that the Commission
which may be appointed should consider not merely how new industries can be
started or old industries expanded, but what measures shouid be taken to enable
the State to own thase industries which cught on principle to be completely
State-owned and State-managed and to control such other industries gs might
be started by private enterprise. The object of this Resolution, in a word, is
to increase the wealth in the country and to adopt proper means of securing a
better distribution of the national dividend so that those who are unable even to
get one full meal & day now may be able to live fuller und happier lives.

Mr. Chairman, the Industrial Cowmmission which reported in' 1918 drew
forcible attention to the poverty and industrial backwardness of the country. We
bhave made progress in certain directions since then, but our basic deficiencies
still are what they were in 1918 when the Commission reported. The poverty
of the country is us heart-rending as it was n quarter of a century ago. Millions
live on the verge of starvation. On account of their inability to get sufficient
food daily, they fall easy victims 'to diseases of all kinds. The result of this
poverty and absence of adequate nourishment is that both adults and infants
die at a much greater rate than in other advanced countries. The expectation
of life in India is much lower than in any other country with which we would
like to compare ourselves. While in the United States it ix a litt'e over 59
years, in England a little under 59, and in Japan sbout 45, in Tndia it is only 27.
This appalling state of things impresses on us the necessity of having a balanced
economy more strongly than any other argument that could be urged in jts favour.

What are the steps that we should take in order to utilise fully the resources
of the country to increase its wealth? S8ir, the Indian Industrial Commission
had pointed out deficiencies of various kinds; the most important of them related
to our inability to manufacture capital goods such as machines and machine
tools, boilers, metal-working machines, oil-crushing and refining plant, agri-
cultural machinery, textile machinery, etc. All these had to be imported from
outside. Their manufacturg was regarded at that time as being bevond our
capacity. Fven such things as sewing machines and typewriters could not
he manufactured by us and in spite of the progress that we have made, we are
in these respects practically where we were. A few sewing machines are now
made in India and I understand that typewriters of a kind are also being
made. But. generally speaking, in respect of the basic industries. 1.e.,
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those industries on which the establishment of industries required for
the production of consumption goods depands, we are 8till in the
same position in which we were 25 years ago. The lust war itpressed on us
the necessity of improving our economy and reducing considerably our depen-
dence on foreign countries. One would have thought, therefore, that the Report
of the Industrial Commission would be made full use of in order to start heavy
engineering industries in this country to enable us to manufacture many of
those things on which both its sccurity and well-being depend. Our* hopes in
this respeet have however, been disappointed. The reason generally given ior
the failure of the Government to carry out fully the recommendations of the
Industrial Commission are' that the introduction of provincial autonomy or rather
ol the beginnings of provineial autonomy in 1921 divided the domain of industries
between the Centrul and the Provincial Governments, und thgs in consequence
the scheme suggested by the, Indian Industrial Commission became out-of-date.
This argument is not without force. But in respect of the establishment of
industries for the manufacture of muchines and machine tools, I think a great
denl might have been done by the Central Government had it been willing
to do so notwithstanding the partial independence granted to the Provinces.
1 think that it is the unprogressive character of the Central Government that is
responsible for our present deficiencies. I am aware, Sir, that a few years after
the Report of the Industrial (‘ommission was published, the Indian Fiscal Com-
mission was appointed. The recommendation of this Commission in favour of
discriminating protection was accepted by the Central Gbvernment and has been
given effect to on many occasions. But the acceptance of the principle of pro-
tective tariffs has enabled us only to seek help for the establishment of certain
industries. Tt has not enabled us to take comprehensive steps to improve
our industrial position as a whole. Apart from this, the principle
of protection has itself been worked in such a way as to detract from the value
that was rightly attached to it when the Indian Fiscal Commission reported. I
shall give one or two illustrations to make my meaning clear. It is well known
that the Fiscal Commission laid down three conditions which must be fulfilled
by any industry before it can be regurded as being entitled to protection. Briefly
~peaking, the first condition requires that the industry must possess certain
natural advantages. The second condition requires that the industry shqyld _
be one which either would not develop at all or would not develo) as rapidly as
s desirable ‘in the interests of the country if protection 'were not
granted. The last condition requires that the industry must ultimately
be able to face world competition without protection. These conditions
are in  some respects mutually inconsistent. I will give one illustra-
tion to show what T mean. How is the condition relating to the possession
of nutural advantages to be fulfilled? Ts it to be.regurded gs an independent
condition of as being fulfilled when the Tariff Board comes to the conclusion
that the industry whose case has been submitted to it will eventually be able
to stand on its own legs? If the latter view is accepted, obviously the first condi-
Hon becomes redundant.  Again, Sir, the Tariff Board considered itself at least
on one oceasion to be prefluded from granting protection to an industry which
had not nctually been started. To put it very briefly, it said *‘there is no nced
for protection unless there is something to proteet’’~ The Honourable Sir
Rumaswami Mudaliar speaking in this House about three vears ago raid that he
was awnre of the criticjsm that was levelled on this,score against the recommen-
dntipng of the Fiseal Commission and that he was considering the matter with
 View to modifying the conditions in order to help industries whose estabishment
might be considered desirable during the war. I do not know to what extent
that ussurance of his has heen carried out. But I think tRat the conditions that
T have mentioned require to he modified generallv speaking, and that censidered
!mmdly the only point which Government should regard as vital is whether the
industry which applies for protection will be able to dispense \with it after some
time. Tn one case T remember, that of the glass industrv, the Government re-
fused to carry out the recommendation of the Tariff Board for a protective duty
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on the ground ghat the most iniportunt raw material required, viz., soda ush, was
not manufactured in the country, as if the industrially advanced ocountries
produce all the raw materials that are required for their industries and
do not depend on imports from countries like India whose development has unfor-
tunately been one‘sided. This illustration tvo, Sir, foreibly brings out the need
for a re-examination of the conditions on. which protection should be granted.
Let there be discriminating protection by all means. \We cannot go in for
putting duties on all foreign products. But we wunt to industrialize the country
rapidly.® Let us approach the problem not in a niggardly spirit, not grudgingly,
but with a whole-hearted desire to put forward our best efforts to make as full
and economic a use of the resources of the country as possible. The present
war has 1n many importunt respects fouud us as unprepared as the Great \War
did and just as during the Great War hurried steps were taken to start a certuin
number of industries required for war purposes, so now measures of all kinds
have been adopted partly to encourage the expunsion of existing industries
and partly to bring into existence new industries which were. regarded as
essential to the war effort. Industries connected  with the manufacture of
certain kinds of engineering goods, implements and tools, certain drugs
and medicines, paper, aluminium, jute goods, etc., have benefited
on account of the war. DBut in the first pluce, as 1 have already pointed out,
our deficiencies in:many basic matters remain what they were. 1 feel that even
in war-tiipe with‘our existing limited resources we could have done mueh more
than we have done had Government taken as much interest in the matter as it
should have done. Even at the present time it hus been found possible to
manufacture certain kinds of machiuery required for the production of munitions
in India. Similarly the Tatas are today, 1 understand, manufacturing the plant
which they need fér their chemical factory. If we can even at <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>